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MR SPEAKER A pomnt of order

can be raised only about the item on
the agenda

SHR1 S M BANERJEE Either
you allow me to paake my submssion
or you hear me before you rule it out

MR SPEAKER Hear you on what?

SHRI S M BANERJEE On the
business before the House

MR SPEAKER The business be-
fore the House 1s item No 4

SHRI § M BANERJEE
hear me

Kuwndly

MR SPEAKER ‘When the business
of the House comes up 1 will allow
it not now

SHRI S M BANERJEE
hear me
not mind

Kindly
You may rule it out I do

Alk SPEAKER lhe onfy ilem be-
tor. the House 1s 1tem No 4

PRess Louncrr  (SeCOND  AMENDMENT)
Onoix aNCE INDIAN LARIFF (AMENDMLNT)
ORDINANCE, F1C

THF MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
ALTAIRS (SHRI k RAGuU RA
MAIAH) I beg tv lay on the Table
a copy each of th» following Ordman-
¢eg (Hindi and English versions) issued
ly the President under provisions of
article 123(2)(a) of the Constitution —

(1) The Press Councl (Second
Amendment) Ordinance 1974 (No
14 of 1974) promulgated by the Pre-
sident on the 27th December, 1974

(2) The Indian Tanfl (Amendment)
Ordinance 1974 (No 15 of 1974)
promulgated by the President on the
28th December, 1974

(4) The Trust Laws (Amendment)
Ordinance, 1975, (No 1 of 1975) pro-
mulgated by the President on the
7th January, 1875
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(4) The Norih-Eastern Areas (Re-
organisation) Amendment Ordinance,
1975, (No 2 of 1975) promulgated by

the President on the <Oth January,
1975

(5) The Air Force and Army Laws
(Amendment) Ordinance 1975 (No
3 of 1975) promulgated by the Presi-
dent on the 25th January 1975

|Placed 1n Library See No LT-8869/
75]

SHRI SHYAMNANDAN MISHRA
Sir you will recall that sometime back
when we had raised our doubts about
the Government resorting to Ordinan-
ces so often you were pleased o say
that the moment any Ordmance 18
brought out simultaneously some justi
flcation for the 1ssuance of the Ordi-
nance musi he given No justih ation
for the 1ssuance of the Ordinance was
given fo ug ewher The delay hae
occurred 1in thig case  This 18 my first
subrmission

Then the Press Council seems to be
particularly prone to Ordinances Qunly
about 6— 7 months back there was an
Ordinance extending the terms of these
very gentlemen Agamn after 6—7%
months the Government comes forward
with another Ordinance for extendung
the terms of these gentlemen

About the 1easons to be giien m is.
tification of the 1ssuance of the Ordi-
nance yo1 have to tell the Vhmsici
that simultancously with the Ord:
nance it has to be done

MR SPEAKER I am gomng lo see
the old observations and then write t)
hum

EXPLANATORY STATEMENT 7¢ InDIAN
TARIFF (AMENDMENT) ORDINANCE, 1974

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA)
Sir I beg to lay on the Table an ex-
planatory statement (Hind: and Enghsh
versions) giving reasons for immediate
legislation by the Indian Tanff (Amend-
ment) Ordinannce, 1974 under rute
71(2) of the Rules of Procedure and
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Conduct of Business in Lok Sabha.

[Placeq in Library. See No. LT-.8872/
75].

PROF. MADHU DANDAVATE (Ra-
japur): Sir, I had written a letter to
you bringing to your notice the fact
that the Times of India has carried a
news report that the Congress Party
has planned a strategy to remain tough
with the Opposition in Parliament....

MR. SPEAKER: You can also plan
your strategy.

PROF, MADHU DANDAVATE:
They have gone to lhe extent of an-
nouncing that the Speaker would name
the Opposition Members and direct
them to withdraw from the House.
This is none of their business. It is
not the business of the Congress Party.
It is ydur power and authorily, This
is undermining the democratic func-
tioning of this House. Would you ap-
prove of such reportg in which there
is a challenge to your power and
authority? I want you to express your
resentment.

MR. SPEAKER: Papers to be laid.

STATEMENT 7e. CENTRAL GOVERNMENT

MARKET BORROWING IN DECEMBER, 1974,

NOTIFICATIONS UNDER CENTRAL EXCISES
AND SALT ACT. ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): On be-
half of Shri Pranab Kumar Mukherjee,
I beg io lay on the Table:—

(i) A statement (Hindi and Eng-
lish versions) indicating the result
of the Central Government Mar-
ket Borrowing in Tlecember, 1974.

[Placed in Library. See. No. LT-
8873/175.]

(2) A copy each of the following
Notificationg (Hindi and English ver.
gions) under section 38 of the Central
Excises and Salt Act, 1944:—

(i) The Central Excise (Second
Amendment) Rules, 1975, publish-

FEBRUARY 18, 1875
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ed In Notification No. G.S.R. 102
in Gazette of India, dateq the 25th
January, 1975.

(ii) The Central Excise (First
Amendment) Rules, 1975, publish.
ed in Notification No. G.S.R. 104
in Gazette of India, dated the 25th
January, 1975. ’

(iii) The Central Excisa (Third
Amendment) Rules, 1875, published
in Notification No. G.S.R, 14(E) in
Gazette of India, dated the 2lst
January, 1975.

[Placed in Library. See No. LT-8874/
75].

(3) A copy of the Central Sales
Tax (Registralion and Turnover)
(Second Amendment) Rules, 1974
(Hindi ang English versions) publish-
ed in Notification No. G.S.R. 699—T00
(E) in Gazette of India dated the
27th December, 1974, under sub-sec-
tion (2) of section 13 of the Central
Sales Tax Act, 1956. [Placed in
Library. See No. LT-8875/75].

(4 A copy each of the foflowing
Notifications (Hindi and English ver-
sions) under section 159 of the Cus-
toms Act, 1962:—

() GSR. 695(E) published in
Gazette of India dated the 24th
December, 1474, together with an
explanatory memorandum.

(ii) S.0. 74(E) published in Ga-
zette of India, dated the 31st De-
cember, 1974, together with an ex-
planatory memorandum.

(iti) G.SR. 1(E) published in Ga-
zette of India, daled the 1st Jan-
uary, 1975 together with an expla-
natory memorandum.

(iv)} G.S.R. 18(E) published in Ga.
zette of India dated the 24th Jan-
uary, 1875, together with an expla-
natory memorandurmn.

(v) G.S.R. 48(E) published in Ga-
zette of India, dated the 12th Feb-



